FORM B
PuBLIC ANNOUNCEMENT
(Under Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ADITYAMAN ENTERPRISES PRIVATE

LIMITED
RELEVANT PARTICULARS
1. Name of corporate debtor Adityaman Enterprises Private Limited
2. Date of incorporation of corporate | 29/11/2022
debtor
3. | Authority under which corporate debtor | Company Incorporated under the Companies Act,
is incorporated / registered 2013 registered with Registrar of Companies,
Maharashtra (Pune)
4. Corporate Identity No. / Limited Liability | US0500PN2022PTC216517
Identification No. of corporate debtor
5. | Address of the registered office and | C/O Minakshi Kamble, H No.4 A/P-Mhaisal Tal-
principal office (if any) of corporate | Miraj, Sangli, Maharashtra, India, 416409
debtor
6. Date of closure of Insolvency Resolution | 2"d September, 2025.
Process
7. Liquidation commencement date of | 24t September, 2025
corporate debtor
8. Name and registration number of the | Vivek Murlidhar Dabhade
insolvency  professional acting as | IBBI Registration No. IBBI/IPA-001/1P-
liquidator P00166/2017-2018/10570.
9, Address and e-mail of the liquidator, as | Flat No.27, Rosewood-A, Riddhi Siddhi Paradise,
registered with the Board Dhayari, Pune- 411 041, Maharashtra.
Email: ipvivekdabhade@gmail.com
10. | Address and e-mail to be used for | Flat No.27, Rosewood-A, Riddhi Siddhi Paradise,
correspondence with the liquidator Dhayari, Pune- 411 041, Maharashtra.
Email: adityamancirp@gmail.com
11. | Last date for submission of claims 30t October, 2025

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered
the commencement of liquidation of the Adityaman Enterprises Private Limited on
24/09/2025.

The stakeholders of Adityaman Enterprises Private Limited are hereby called upon to submit
their claims with proof on or before 30/10/2025, to the liquidator at the address mentioned
against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the
claims submitted by such a stakeholder during the corporate insolvency resolution
process under the Insolvency and Bankruptcy Board of India (Insolvency Resolution



mailto:ipvivekdabhade@gmail.com

Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitted
under section 38

Sd/-

Vivek Muralidhar Dabhade

Liquidator

For Adityaman Enterprises Private Limited
IBBI/IPA-001/IP-P00306/2017-18/10570
AFA Valid up to —31.12.2025

Date: - 09.10.2025

Place: - Pune
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E-AUCTION NOTICE

M/s ARS ENERGY PVT. LTD.

(UNDER CIRP)

Reg. Off.: 207, Eguvarpalayam Village, Gummidipondi, Tiruvallur, Gummidipundi,
Gummidipundi, Tamil Nadu, India - 601201

GOVERNMENT OF TAMIL NADU

FINANCE DEPARTMENT,
CHENNAI-9

Under Insolvency and Bankruptcy Code, 2016, the following Inventory owned by the
Corporate debtor M/s ARS Energy Pvt. Ltd., having CIN No.: U40100TN1990PTC032178 and
as approved for sale by NCLT Chennai vide order dated 02.06.2025, is for sale by the
undersigned Resolution Professional, as per terms contained in this notice and as per the
detailed process document. The sale of the inventory will be done by the undersigned through
the e-auction platform https://ncltauction.auctiontiger.net

Assetsold in E-auction Reserve EMD (@10% of Incremental value

Price Reserve price) ¥ during E-auction ¥
One Lot of Imported Coal, Rs. Rs. 1.00 Lakhs
usable in Thermal Power Plants | 2,59,87,500/- 25,98,750/-

Inspection of assets and Submission of EOI within this |Between 10.00 AMto 5.00
timeline only. EOl to be submitted by mail to: [PM from 10.10.2025 to
cirp.arsenergy@gmail.com. 15-10-2025

Assets are available for inspection at the factory address:
No.207, Eguvarpalayam Village, Gummidipondi, Tiruvallur,
Gummidipundi, Gummidipundi, Tamil Nadu, India-601201

Last date for remittance of EMD On or before 6.00 PM on

15-10-2025
E-Auction Date 17-10-2025
Full payment by the Successful bidder to be remitted and then
only material can be dispatched to the Successful bidder. 23-10-2025

Terms and Condition of the E-auction are as under:

1) EOI submitted with discrepancy or incomplete documents, shall not be allowed for
participation in E-auction.

2) The Coal available in the Company is sold as one Lot, on “As is Where is” and “Whatever
thereis” basis.

3) TheE-auctionis scheduled on17.10.25 from 2.00 pm to 4.00 pm.

4) The EMD of unsuccessful options and participation fee shall be refunded within 10 days of
completion of E-auction.

5) Bidding will be allowed only if EMD prescribed is remitted within the specified timeline.

6) The Registration charges, GST, and other applicable charges, if any, shall be paid extra by the
successful bidders, to conclude the sale.

7) E-Auction will be conducted on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER

THERE IS BASIS” “NO RECOURSE WHATSOVER BASIS” through approved service

provider M/s e-procurement Technologies Limited (Auction Tiger).

The Complete E-Auction process documentincluding Bid Form, Declaration and Undertaking

Form, other Terms and Conditions of online auction sale are available on website

https://i auctiontiger.net. Contact: Mr. Praveen kumar Thevar at +91-

9722778828/6351896834/ 079 6813 6855/854 E-mail : praveen.thevar@auctiontiger.net,

nclt@auctiontiger.net /support@auctiontiger.net.

E-auction process documents may also be obtained by writing to the Resolution Professional

inemail: cirp.arsenergy@gmail.com.

&

L

Sd/-

Smt.Ramanathan Bhuvaneshwari

Resolution Professional

IP Reg. No: IBBI/IPA-002/IP-N00306/2017-18/10864

Date: 10-10-2025
Place: Chennai

tbo.com | TBO Tek Limited

Registered Office: E-78, South Extension Part |, New Delhi-110049, India
Corp Office: Plot No. 728, Udyog Vihar Phase-V, Gurugram-122016, Haryana, India
CIN: L74999DL2006PLC155233, Website: www.tho.com
Email: corporatesecretarial@tbo.com, Tel.: +91124 499 8999

POSTAL BALLOT NOTICE AND EVOTING INFORMATION

Members are hereby informed that pursuant to the provisions of Sections 110 read with
Section 108 and other applicable provisions, if any, of the Companies Act, 2013 (the
“Act’) read with Rule 20 and 22 of the Companies (Management and Administration)
Rules, 2014, each as amended from time to time (the “Rules”), General Circular Nos.
14/2020 dated April 8, 2020 and 17/2020 dated April 13, 2020 along with subsequent
circulars issued by Ministry of Corporate Affairs in this regard, the latest being General
Circular No. 3/2025 dated September 22, 2025 (hereinafter collectively referred to
as “MCA Circulars”), Regulation 44 of the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended
(“SEBI Listing Regulations”), read with Circular No. SEBI/HO/CFD/CFD-PoD-2/P/
CIR/2024/133 dated October 03, 2024 along with subsequent circulars issued by the
Securities and Exchange Board of India (“SEBI’) in this regard (collectively referred
to as “SEBI Circulars”), Secretarial Standard on General Meetings issued by the
Institute of Company Secretaries of India (“SS-2”) and any other applicable law, rules
and regulations (including any statutory modification(s) or re-enactment(s) thereof, for
the time being in force), the approval of the members is being sought for the following
matter by way of Postal Ballot through remote e-voting process (“e-voting”):

Item Type of

No. | Resolution ALEIED

1 Special
Resolution

To consider and approve creation and enforcement
of security on or disposal of more than 20% of assets
of material subsidiaries and possible reduction of
shareholding in material subsidiaries to 50% or below

In accordance with the MCA Circulars, the Company has sent the Postal Ballot
Notice (“Notice”) on Thursday, October 9, 2025, only through electronic mode
to the members whose e-mail IDs were registered with Company/Registrar and
Transfer Agent/Depository Participants/Depositories and whose names appeared
in the Register of Members/list of beneficial owners maintained by the Company/
Depositories as on Friday, October 3, 2025, i.e., the Cut-Off Date.

The said Notice, inter-alia, indicating the process and manner of e-voting is also
available on the Company’s website at www.tbo.com and on the website of the
Stock Exchanges, i.e., BSE Limited and National Stock Exchange of India Limited at
www.bseindia.com and www.nseindia.com, respectively and on the website of
National Securities Depository Limited (“NSDL”") at www.evoting.nsdl.com. Members
who did not receive the Notice may download it from the aforementioned websites.

In compliance with the MCA circulars, the Company has sent the Notice in electronic
mode only. Hence, the hard copy of Notice along with Postal Ballot forms and pre-paid
business envelope has not been sent to the Members for this Postal Ballot.

The documents referred to in the Notice are available for inspection electronically
and members seeking to inspect such documents can send an e-mail to
corporatesecretarial@tbo.com mentioning his/her/its folio number/DP ID and Client ID.

Instructions for remote e-voting (“e-voting”):

In accordance with the applicable circulars issued by the MCA, the Company is
providing its members, the facility to exercise their right to vote on the resolution
proposed in the Notice only by electronic means. The communication of the assent
or dissent of the members would take place through the e-voting process only.
The Company has engaged the services of NSDL as the agency to provide e-voting
facility. Members can cast their votes during the period mentioned below:

Commencement of e-voting | 9.00 a.m. (IST) on October 10, 2025, Friday

5.00 p.m. (IST) on November 8, 2025, Saturday

The e-voting shall not be allowed beyond the aforesaid date and time, and the
e-voting module shall be forthwith disabled upon the expiry of the aforesaid period.
Once the vote on a resolution is cast by a member, the member shall not be allowed
to change it subsequently or cast the vote again.

Conclusion of e-voting

Manner of e-voting by members holding shares in dematerialised mode, physical
mode and members who have not registered their e-mail addresses has been
provided in the Notice along with the manner in which members, who have forgotten
the User ID and Password, can obtain/generate the same.

Only a person, whose name is recorded in the register of members/list of beneficial
owners as on the Cut-Off Date shall be entitied to participate in the e-voting. The
voting rights of a Member shall be in proportion to his/her/its shareholding in the paid-
up equity share capital of the Company as on the Cut-Off Date. A person who is not a
member as on the Cut-Off Date, should treat the Notice for information purpose only.

Manner of registering/updating e-mail address:

a) Members holding shares in physical mode, if any, who have not registered/
updated their e-mail addresses with the Company, are requested to register/
update their e-mail address by submitting Form ISR-1 dully filled and signed along
with requisite supporting documents to KFin Technologies Limited (Unit: TBO Tek
Limited) at Selenium Tower B, Plot No. 31 and 32, Gachibowli, Financial District,
Nanakramguda, Hyderabad-500032.

Members holding shares in dematerialised mode, who have not registered/
updated their e-mail addresses with the Depository Participant(s), are requested
to register/update their e-mail address with the Depository Participant(s) where
they maintain their demat accounts.

The Board of Directors has appointed Ms. Shirin Bhatt, (FCS: 8273, COP No.: 9150),
Practicing Company Secretary, (M/s Shirin Bhatt & Associates, Company Secretaries
having Firm Registration Number S2011DE162600) as the Scrutiniser for conducting
this Postal Ballot process through e-voting in accordance with the law in a fair and
transparent manner.

=

The results of e-voting will be announced on or before 2 (two) working days
from the conclusion of the e-voting and will be displayed on the website of NSDL
and the Company, besides being communicated to the Stock Exchanges.
The resolution, if approved, shall be deemed to have been passed on the last date of
e-voting i.e., Saturday, November 8, 2025.

In case of any query regarding e-voting, please refer Frequently Asked Questions
(FAQs) and e-voting user manual for Members available at the download section
at www.evoting.nsdl.com or contact Ms. Pallavi Mhatre, Senior Manager, NSDL
at 301, Naman Chambers, Plot C-32, G-Block, 3¢ Floor, Bandra Kurla Complex,
Bandra East, Mumbai 400051 at Telephone No. 022-48867000 or send a request
at evoting@nsdl.com or write an e-mail to Company Secretary of the Company at
corporatesecretarial@tbo.com.

By order of the Board of Directors

For TBO Tek Limited

Sd/-

Date: October 9, 2025 Neera Chandak
Place: Gurugram Company Secretary

Auction of 4 Year Tamil Nadu Government
Stock (Securities)

1. Government of Tamil Nadu has offered to sell by auction of the
dated securities for an amount of Rs.1000 crore by Fresh issue for 4
year in the form of Stock to the Public by auction for an aggregate
amount of Rs.1000 crores. Securities will be issued for a minimum
nominal amount of Rs.10,000/- and multiples of Rs.10,000/-
thereafter. Auction which will be yield based under multiple price
format will be conducted by Reserve Bank of India at Mumbai Office
(Fort)on October 14, 2025.
2. The Government Stock up to 10% of the notified amount of the
sale will be allotted to eligible individuals and institutions subject to a
maximum limit of 1% of its notified amount for a single bid as per the
Revised Scheme for Non-competitive Bidding facility in the Auctions
of State Government Securities of the General Notification
(Annexure Il). Under the scheme, an investor can submit a single bid
only through a bank or a Primary Dealer.
3. Interested persons may submit bids in electronic format on the
Reserve Bank of India Core Banking Solution (E-Kuber) System as
stated below on October 14, 2025.

a) The competitive bids shall be submitted electronically on the
Reserve Bank of India Core Banking Solution (E-Kuber) System
between 10.30 A.M. and 11.30 A.M.

b) The non-competitive bids shall be submitted electronically on
the Reserve Bank of India Core Banking Solution (E-Kuber) System
between 10.30 A.M. and 11.00 A.M.

4. The yield percent per annum expected by the bidder should be
expressed up to two decimal points. An investor can submit more
than one competitive bid at different rates in electronic format on the
Reserve Bank of India Core Banking Solution (E-Kuber) System.
However, the aggregate amount of bids submitted by a person should
not exceed the notified amount.

5. The result of auction will be displayed by Reserve Bank of India on
its website on October 14, 2025. Successful bidders should deposit
the price amount of Stock covered by their bids by means of a
Bankers' Cheque or Demand Draft payable at Reserve Bank of India,
Mumbai (Fort) or Chennai on October 15, 2025 before the close of
banking hours.

6. The Government Stock will bear interest at the rate determined by
Reserve Bank of India at the auction and interest will be paid half
yearly on April 15 and October 15. The Stock will be governed by the
provisions of the Government Securities Act, 2006 and Government
Securities Regulations, 2007.

7. The stocks will qualify for ready forward facility.

8. For other details please see the notifications of Government of
Tamil Nadu Specific Notification Number 848(L)/W&M-11/2025 dated

2025.
October 09,2025 T.Udhayachandran

Principal Secretary to Government,

DIPR/ 1188 /DISPLAY/2025 Finance Department, Chennai-9.

TATA POWER DELHI DISTRIBUTION LIMITED
A Tata Power and Delhi Government Joint Venture
TATAPOWER-DDL Regd. Office: NDPL House, Hudson Lines, Kingsway Camp, Delhi-110 009

CIN No. U40109DL2001PLC111526, Website: tatapower-dd|.com

NOTICE INVITING TENDERS

TATA Power-DDL invites tenders as per following details:

<

Oct 10, 2025

Estimated Availability| Last Date & Time
Tender Enquiry No. CosItIEMD v(a);aBi‘;lw of Bid Submission/
Work Description Date and time of
P (Rs) Document Opening of bids
TPDDL/PMG/Tender/Power/ As per
:‘u :lchalsel-t?OZi-zGl;M Guidelines for short
otice Inviting bids for term procurement of .
29.10.2025;1300 Hrs/
;r.lc_)(c;t/g?n:eqt of Up to 653 MW power notified by 10.10.2025 29.10.20251330 Hrs
OLWISE power under Ministry of power
Short Term arrangement for as amended
the period from 16.04.2026 time to time
to 30.09.2026. '

Complete tender and corrigendum document is available on our
website www.tatapower-ddl.com—»Vendor Zone — Tender / Corrigendum Documents

SIKA INTERPLANT SYSTEMS LIMITED
CIN : L29190KA1985PLC007363 Regd. Off. : No.3, Gangadharchetty Road, Bangalore 560042,
Ph : 080 49299144 Email : comp.sec@sikaglobal.com, Website : www.sikaglobal.com
Important Notice to Shareholders

SPECIAL WINDOW FOR RE-LODGEMENT OF

TRANSFER REQUESTS OF PHYSICAL SHARES
In accordance with SEBI circular no. SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97
dated 2" July, 2025, shareholders are hereby informed that a special window has been
opened for a period of six (6) months, from 7" July, 2025 till 6" January, 2026 for the
re-lodgement of transfer requests of physical share certificate.
This facility is applicable to transfer deeds lodged prior to April 1, 2019 which were
rejected, returned or not attended due to deficiencies in the documents/process/or
otherwise. Securities that are lodged and if found to be in order, shall be issued only in
Demat mode. Hence Investors should have Demat account and provide Client Master
List (CML) along with other documents. Due process shall be followed for such transfer
request.
Investors who wish to avail the opportunity are requested to contact our Registrar and
Share Transfer Agent, Integrated Registry Management Services Private Limited, at
bir@integratedindia.in; Contact No: (080) 23460815 to 818, Address: No. 30, Ramana
Residency, 4" Cross, Sampige Road, Malleswaram, Bengaluru—560003.

For SIKA INTERPLANT SYSTEMS LIMITED
Sd/-

Suraj Kumar Sahu
Place : Bengaluru, India
Date :09.10.2025

ITI Asset Management Limited
Investment Manager for ITT Mutual Fund
Registered Office: ITI House, 36,

Dr. R. K. Shirodkar Marg, Parel,
Mumbai - 400 012, Maharashtra

Toll Free No: 1800 266 9603

E :mfassist@itiorg-com

W : www.itiamc.com

CIN: U67100MH2008PLC177677

Company Secretary & Compliance Officer

Membership No. 38555
II.
. I MuTuAaL FuND

Long-term wealth creators

NOTICE No. 66/2025

Notice to the Investors/Unit holders of ITI Balanced Advantage Fund (the Scheme)

on the record date i.e. on October 14, 2025*:

NOTICE is hereby given that ITI Mutual Fund Trustee Private Limited, Trustee to ITI Mutual Fund has approved the following distribution
under Income Distribution cum Capital Withdrawal Option (“IDCW Option”) of the Scheme, subject to availability of distributable surplus

Name of the Schemes/Plans Quantum of IDCW (% Per unit) NAV as on October 8, 2025
(Face value of ¥ 10/- each)** ( Per unit)
ITI Balanced Advantage Fund
Regular Plan - IDCW Option 0.06 12.51
Direct Plan - IDCW Option 0.06 14.21

# Subject to deduction of applicable statutory levy, if any

close of business hours on the record date.

Place : Mumbai
Date : October 09, 2025

$The distribution will be subject to the availability of distributable surplus and maybe lower depending upon the extent of distributable
surplus available on the record date under the IDCW option of the Scheme.

*or the immediately following Business Day, if that day is a Non — Business Day.

The distribution with respect to IDCW will be done to all the unit holders/beneficial owners whose names appear in the register of unit
holders/Statement of beneficial owners maintained by the Depositories, as applicable under the IDCW option of the Scheme, at the

It should be noted that pursuant to payment of IDCW, the NAV of the IDCW option of the Scheme
would fall to the extent of payout and statutory levy (if applicable).

For ITI Asset Management Limited
(Investment Manager for ITI Mutual Fund)
Sd/-

Authorised Signatory

Unit holders are requested to update their PAN, KYC, email address, mobile number, nominee details with AMC and are also advised to
link their PAN with Aadhaar Number. Further, Unit holders can view the Investor Charter available on website of the Mutual Fund as well
as check for any unclaimed redemptions or Income Distribution cum Capital Withdrawal (IDCW’) payments.

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

Aditya Birla Sun Life
Mutual Fund

(Mutual Funds) Regulations, 1996

Aditya Birla Sun Life AMC Limited(Investment Manager for Aditya Birla Sun Life Mutual Fund) Registered Office: One World Center, Tower 1, 17th Floor, Jupiter Mills, Senapati
Bapat Marg, Elphinstone Road, Mumbai - 400 013. Tel.: 4356 8000. Fax: 4356 8110/8111. CIN: L65991MH1994PLC0O80811

Notice

Notice is hereby given that in accordance with Regulation 59(A) of Securities and Exchange Board of India
read with paragraph 5.1.3.
SEBI/HO/IMD/IMD-PoD-1/P/CIR/2024/90 dated June 27, 2024, the half yearly portfolio of the Schemes of
Aditya Birla Sun Life Mutual Fund (‘the Fund') as on September 30, 2025 has been hosted on the website of
the Fund viz. https://mutualfund.adityabirlacapital.com and on the website of AMFI viz. www.amfiindia.com.

ADITYA BIRLA
CAPITAL

MUTUAL FUNDS

A

of the Master Circular No.

following modes:

Investors can request for a physical copy or electronic copy of the half yearly portfolio through any of the

1) Telephone: Call at our Investor Contact Centre at 1800-270-7000 (Toll free) from 10 AM to 7 PM.

2) Email: Send an email to care.mutualfunds@adityabirlacapital.com

Example: HYR ABCDE1234H

4) Written request (letter) to:
or

Chennai - 600 002.

For Aditya Birla Sun Life AMC Limited

Sd/-
Authorised Signatory

3) SMS: Send an SMS to 567679 from investor's registered mobile number. SMS format: HYR <SPACE=PAN.

a) Registered office or any of the Investor Service Centers of Aditya Birla Sun Life AMC Limited.

b) Computer Age Management Services Limited (CAMS) at Rayala Towers 1,158, Anna Salai,

Unitholders are requested to update their latest e-mail id and mobile number to help us serve better.

(Investment Manager for Aditya Birla Sun Life Mutual Fund)

Place: Mumbai
Date: October 09, 2025

Mutual Fund investments are subject to market risks, read all scheme
related documents carefully.

== b= forortar faafares

Container Corporation of India Ltd.
A (HRA |IEHR oK1 3UShH) (A Govt. of India Undertaking)
No.MSTC/Area-111/CONCOR/CHENNAI 2/25-26/36906/36907/36908/36909

Online Public Auction Sale

CONCOR invites online auction sale of uncleared/unclaimed imported cargo, damaged
domestic containers, domestic cargo available at CONCOR Terminals (Bangalore, Cochin,
Hyderabad & Naya Raipur) in Area-lll (South). For Import Cargo the Public Auction is
organized under Provisions of Section 48 of the Customs Act, 1962, without any further
notice to Importer/Consignee. Valid objections, if any, against sale of goods involving cases
under appeal or with Hon'ble Court may be submitted to CONCOR within 7 days from the
issue of this notice, otherwise it would be presumed that Importer/Consignee has no
objection and the goods may be sold without any further notice. Online Auction is
conducted through M/s MSTC Ltd., an authorized e-commerce service provider for M/s
CONCOR. The inspection of containers/cargo would be from 10.10.25 to 23.10.25
on working days/hours in the respective CONCOR terminals. Online auction is scheduled
on 24.10.25. For details please log on to www.concorindia.com or eprocure.gov.in
or www.mstcindia.co.in  or contact CONCOR-044-26482192 or MSTC Ltd.
Ph: 044-25219004, e-Mail:mhjain@ mstcindia.co.in. Further, please note corrigendum, if
any, will be hosted on above websites only. Sd/-Area Head-lll (South)

DATE : 07/10/2025
MISPLACED

This is to bring to the kind notice of the public that, | MR. SANGRAM
SAMPATRAO DESHMUKH & MRS. APARNA SANGRAM DESHMUKH,
has misplaced Original Papers of DEED OF APARTMENT, Registration
Receipt & Index 2 of my property i.e. All that piece and parcel of
Apartment No.23, admeasuring area 165.70 sq.mtrs Built up consisting
two floors along with including attached terrace 29.18 sq.mtrs and top
terrace admeasuring area 43.49 sq.mtrs., along with Garden area
admeasuring 139.03 Sq.mtrs., and Porch admeasuring 26.85 Sq.mtrs.
(along with the land apartment admeasuring 238.55 sq.mtrs.for
garden, porch, attached terrace & Top terrace) the Bunglow/Twin
Bunglows name ‘Anther’ bearing No.B1 in the project known as
“Anther” constructed on the said land mentioned in the schedule-I
hereinabove. Total admeasuring salable arca 244.42 sq.mtrs. along
with 7.75% undivided shares. Which is duly register in the office of Sub
Registrar Haveli 01, vide Document No.3132/2009 Dtd.18/05/2009. He
also lodged lost report in Karad City Police Station vide 1991/2025
dtd.06/10/2025. Any objection to be notified within 2 days of this notice
to Society office.
ADV. VINOD TATYABA YADAV
B.S.L.LL.B.
ADVOCATE & LEGAL CONSULTANT
Office Add : Office No. 2, Ganesh Angan, Opp. Viniyard Church,
Ganesh Nagar, Dapodi, Pune 411 012
Mob : 7744 87 2244

Wﬁ%@wsk POSSESSION NOTICE

- Station Road Ch. Sambhajinagar Branch-
Plot No. 28/29, Hajari Chambers, Station Road, Chh. Sambhajinagar - 431005.

Whereas,

The, undersigned being the Authorized officer of Union Bank of India under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under section 13(12) read with
rule 8 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice
dated 30.07.2025 calling upon the borrowers/guarantors/mortgagors Mr. Kailash
Gopinath Shinde to repay the amount mentioned in the notice being Rs.
30,51,278.51/- (Rupees Thirty Lakh Fifty One Thousand Two Hundred Seventy
Eight and Fifty One Paisa Only) together with interest as per the contractual rate
from 30.07.2025 within 60 days from the date of receipt of the said notice.

The borrowers/guarantors/mortgagors having failed to repay the amount, notice is
hereby given to the borrowers and the public in general that the undersigned has
taken Symbolic Possession of the properties described herein below in exercise of
powers conferred on him under Section 13(4) of the said Act read with rule 8 of the said
rules on 07.10.2025.

The borrowers/guarantors/mortgagors in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of Union Bank of India for an amount of Rs. 30,51,278.51/-
(Rupees Thirty Lakh Fifty One Thousand Two Hundred Seventy Eight and Fifty
One Paisa Only) together with interest asper the contractual rate from 30.07.2025.
Description of Secured Assets:- All the piece and parcel of Row House No. D-27,
Bhuvi Anadban, Gat No. 135, Village Gandheli, Tal. & Dist. Chh. Sambhajinagar
431007. Plot Area 66.11 Sq. Mtrs. and Build Up Area 75.47 Sq. Mtrs. onwed by Mr.
Kailash Gopinath Shinde. Bounded as under:- East : Plot No. 33, South: Row
House No. D-28, West: 12 Meter Road, North: Plot No. 26.

Date: 07.10.2025

Place: Chh. Sambhajinagar

Authorised Officer
Union Bank of India

i '1: %
shah investor ‘s X home I
Shah Investor's Home Limited Files Draft Red Herring Prospectus With SEBI

Ahmedabad, October 10th, 2025 — Shah Investor's Home Limited
(SIHL, The Company), a diversified financial services provider offering
broking, depository, distribution services, and margin trading facilities, has filed
its Draft Red Herring Prospectus with NSE & BSE on September 29, 2025. The
issue size will be of up to 54,00,000 equity shares with a face value of Rs.10
each, all of which will be issued as a fresh issue.

SIHL's objective is to utilize the proceeds to support working capital
requirements and for general corporate purposes.

For the period ended 31st March 2025, the Company reported consolidated
Revenue of Rs. 9,427.39 Lakhs, EBITDA of Rs.3,531.31 Lakhs & PAT of Rs.
2,338.50 Lakhs.

About Shah Investor's Home Limited:

Shah Investor's Home Limited, incorporated in 1994, having registered
office at GIFT city, Gandhinagar, Gujarat, is a retail broking firm offering arange
of services encompassing equity and derivatives brokerage, with over three
decades of experience. lts services facilitate the buying and selling of financial
products such as equities, IPO investments, mutual fund distribution, and other
securities. While the company's core operations include equity and derivatives
brokerage, it primarily focuses on providing secondary market broking
services to retail customers, comprising both resident and non-resident
Indians. In addition to executing buy and sell orders, the company also offers
mutual fund distribution, margin funding, and stock lending and borrowing
services

As of March 31, 2025, the company has served over 100,000 demat
accounts, with more than 37,810 active clients and partnerships with over 184
authorised persons. Its operations are conducted through 11 branches across
India, located in Mumbai, Ahmedabad, Vadodara, Junagadh, Gandhinagar,
and Rajkot. The company's multi-channel presence, through its branches and
network of authorised persons, enables it to service clients across Gujarat and
Maharashtra. The focus on these two key geographies is driven by efforts to
diversify the clientele and capture new opportunities from both HNIs and retail
customers.

FORM B
PUBLIC ANNOUNCEMENT
(Under Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

OR THE ATTENTION OF TH AKEHOLDERS

PARTICULARS DETAILS

1. | Name of corporate debtor Adityaman Enterprises Private Limited
2. | Date of incorporation of corporate 29/11/2022

debtor

3. | Authority under which corporate
debtor is incorporated / registered

Company Incorporated under the Companies
Act, 2013 registered with Registrar of
Companies, Maharashtra (Pune)
US0500PN2022PTC216517

4. | Corporate Identity No. / Limited
Liability Identification No. of corporate
debtor

5. | Address of the registered office and
principal office (if any) of corporate
debtor

6. | Date of closure of Insolvency
Resolution Process

7. | Liquidation commencement date of
corporate debtor

8. | Name and registration number of
the insolvency professional acting as
liquidator

9. | Address and e-mail of the liquidator,
as registered with the Board

C/0 Minakshi Kamble, H No.4 A/P-Mhaisal
Tal- Miraj, Sangli, Maharashtra, India,
416409

2nd September, 2025.

24th September, 2025

Vivek Murlidhar Dabhade
IBBI Registration No. IBBI/IPA-001/IP-
P00166/2017-2018/10570.
Flat No.27, Rosewood-A, Riddhi Siddhi
Paradise, Dhayari, Pune- 411 041,
Maharashtra.
Email: ipvivekdabhade@gmail.com
Flat No.27, Rosewood-A, Riddhi Siddhi
Paradise, Dhayari, Pune- 411 041,
Maharashtra.
Email: adityamancirp@gmail.com

11. | Last date for submission of claims 30th October, 2025
Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has
ordered the commencement of liquidation of the Adityaman Enterprises Private Limited
0n24/09/2025.
The stakeholders of Adityaman Enterprises Private Limited are hereby called upon to
submit their claims with proof on or before 30/10/2025, to the liquidator at the address
mentioned againstitem No.10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with the proof in person, by post or by electronic
means.
Submission of false or misleading proofs of claim shall attract penalties.
In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016, shall be deemed to be submitted under section 38
Sd/-
Vivek Muralidhar Dabhade
Liquidator
For Adityaman Enterprises Private Limited
IBBI/IPA-001/1P-PO0306/2017-18/10570
AFAValid upto - 31.12.2025
Date:-09.10.2025
Place:-Pune

10. | Address and e-mail to be used for
correspondence with the liquidator
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